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Withdrawal of NSG protection to the
Chief Minister of Tamil Nadu

SHRI G. SWAMINATHAN (Tamil Nadu) :
Sir, the Centre has asked for withdrawal of
NSG with effect from 31-10-92. From the date
of assumption of office as Chief Minister by
Dr. Jayalalitha, that is, June 1991, the Centre
is consistently pressing for withdrawal of
NSG since they are in need of NSG elsewhere.
Chief Secretary, Tamil Nadu wrote to the
Centre in October 1992 that NSG could be
withdrawn. This was done without the
knowledge of the Chief Minister or without
the concurrence of the Chief Minister.

Threat to the Chief Minister's life by the
LTTE never diminished, it is greater today
than it was ever before. The Punjab Chief
Minister, Mr. Beant Singh, has been provided
with necessary NSG security by the Centre.
Tamil Nadu Chief Minister's life is no less
precious than that of Punjab Chief Minister
and the threat to her life is even greater. It is
the perception of the top-ranking police offi-
cials that Taiml Nadu Chief Minister is the
most threatened political leadens in the
country today. Centre, rather the Home
Ministry, is taking an inexplicable attitude
since 1991. After Rajiv Gandhi's assassination
in May 1991, NSG security was provided to
Dr. Jayalalitha. Even at that time it was made
dear to her that NSG protection will be
withdrawn immediately after the election was
over. After the elections, immediately after Dr.
Jayalalitha was sworn in as the Chief Minister,
she was informed by the Home Ministry that
NSG protection cannot be extended to any
Chief Minister and the State Government
would have to make its own security
arrangements for her. Tamil Nadu State
Government had insisted that NSG protection
should be extended till such time as the State
Government created its own Special Security
Group Since no training had been imparted to
the police personnel in fields like bomb
disposal, commando training etc. The State
Government actually began setting up its
Special Security-Group.
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Despite this, periodically every three months
or so, there were frequent communications
from the Union Home Ministry that the NSG
protection would have to be withdrawn as the
NSG persons were needed elsewhere. Finally,
unable to withstand the pressure exerted by
the Union Home Ministry, the Chief Secretary
to the Tamil Nadu Government finally agreed
to the withdrawal of NSG without the
knowledge or the concurrence of the Chief
Minister.

The attitude of the Government of India is
highly deplorable. The Tamil Nadu Chief
Minister is not opposing the LTTE for her
own personal reasons. She is fighting the
LTTE in the national interest. The newly
trained SSG cannot be expected to come up to
the standard of NSG Within so short a period
of time. It is the duty of the Government of
India to provide the necessary protection and
security to the Tamil Nadu Chief Minister.

SHRI S. MUTHU MANI (Tamil Nadu):
Mr. Vice-Chariman, I would like to say
something on this.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) : Your name has been noted.  Mr.
Murasoli Maran please.

SHRI MURASOLI MARAN (Tamil
Nadu) : Mr. Vice-Chairman, Sir, every section
of the House is equally concerned and anxious
about the problem mentioned by Mr.
Swaminathan. At the same time,..

SHRI V. NARAYANASAMY (Pondi-
cherry) : Are you supporting ?

SHRI MURASOLI MARAN : Yes, defi-
nitely. At the same time, there are a few
questions to be answered. The hon. Minister
of State for Home is here. It seems, on 20th
August, 1992, the Joint Secretary of the Union
Home Ministry had written to the Tamil Nadu
Chief Secretary, saying— I quote—"NSG
Headquarters has informed us that the inner
security cordon duties for Ms. Jayalalitha have
already been taken over by SSG, Tamil Nadu
Police, on 18th July, 1992. Now, NSG is
providing outei cordon security only and
complete operational responsibility of close
protection lies on the Tamil Nadu Police." 1
would like to know from the hon. Minister
whether this is correct.  Is it correct that
operational res-
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ponsibility in regard to close protection has
been taken over by the Tamil Nadu police?
This is my first question.

Secondly, it is very intriguing. The Tamil
Nadu Chief Secretary has written to Shri A. P.
Sharma, Joint Secretary, Union Home
Ministry, saying "The NSG conti-gent now
providing security cover to the Chief Minister
of Tamil Nadu will be released by 31-12-
1992." Why should the Chief Secretary write
like this ? Has he written with the consent and
approval of the Chief Minister, or, has he
written in his own ? Is it bureaucratic
conspiracy, or, is it a wrong decision taken,
without the knowledge of the Chief Minister?

The hon. Minister is here. He just now
told us that there is no proposal to take away
the security, but the truth seems to be
different. Mr. Jacob is sitting here.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : I have told the hon.
Minister that if he wants to react, he can
react.

SHRI MURASOLI MARAN : The letter is
very clear. This is what the Chief Sec-' cretary
has said. The Tamil Nadu Chief Secretary's
letter is very clear. He has said: 't will be
released by 31-12-1992. Then, where is the
question of keeping it ? If you do like this, it
will create a wrong impression. If the Chief
Minister agrees with you, it is okay. If you are
a flunkey to the Congress a duly elected
Government will be dismised and you will be
crowned. But if you do not agree, you will be .
exposed to danger. You will toe exposed to the
danger of physical liquidation. This is not the
way. This kind of impression should go.
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SHRI & AUSTIN (Tamil Nadu) : Mr. Vice-
Chairman, Sir. 1 would like to associate
myself with what our leader has said.

SHRI S. MUTHU MANI : Sir, I wanted to
say something.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) : There is one more Special Mention.
It is already 1.50 p.m. Your name will be
noted.

SHRI S. MUTHU MANI : I would like to
say something.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) : Mr. Swaminathan your leader has
made X very clear.

SHRI S. MUTHU MANI : Apart from the
points raised by our leader, I have some otfter
points to raise.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) :Icannot allow. Mr.
Narayanasamy.

SHRI S. MUTHU MANI : Sir, I raised my
hand even before Mr. Narayanasamy. My
right should not be curtailed I will take just
thirty seconds.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : No. Mr. Naranayana-samy
please.

SHRI V. NARAYANASAMY : Mr. Vice-
Chairman, Sir, if you will recall, we made tie
demand that me Tamil Nadu Chief Minister
who is fighting the LTTE menace should be
given NSG protection. Now, according to the
news-item appearing in the Press, in a letter
written by the Tamil Nadu
CMef Minister............ (Interruptions) Chief
Secretary. I stand corrected.

SHRI G. SWAMINATHAN : This is the
tricL Behind" the back: of the Chief Minister
of Tamil Nadu, the Union Home Ministry is,
Snnabfcling with the Chief Secretary, exposing
our hon. Chief Minister to danger. It is stabbing
her on the back. (.Interruptions)’ The Union
Home Ministry officials and the State- Chief
Secretary, who are both bureaucrats, are
deciding the fate of our boa; Chief Minister.
Between them, they are deciding the fate, of
our leader. It is stabbing her on the back. Don't
take cover under toe letter of the Chief
Secretary. You
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say that the Chief Secretary has written this
letter. We know the background.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI) : Itis a slip of tongue.

SHRI G. SWAMINATHAN : We know the
background.

SHRI MURASOLI MARAN : How can the
Chief Secretary write such a letter ?
(Interruptions). Then the Chief Secretary
should be taken to task. (Interruptions).

SHRI G. SWAMINATHAN : It is stabbing
at the back.

THE VICE-CHAIRMAN (SHRI JAGESH
DESALI) : The Home Minister will be able to
throw light on that. I have asked him to react
to this. (Interruptions). It is a slip of tongue.

SHRI G. SWAMINATHAN : They wanted
to make it appear that the withdrawal is asked
for by us and then wanted to withdraw. That is
the trick they are playing and we cannot
accept that.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : There was a demand in
this House to give her NSG cover and I think
Mr. Narayanasamy has also made that point.

SHRI V. NARAYANASAMY : Even today
I reiterate that the Tamil Nadu Chief Minister
should be given all the protection by the
Central Government because there is a threat
to her life. The hon. Minister of State for
Home has stated in the House when the issue
was raised in the morning that the Government
is not going to withdraw the NSG eover to the
Chief Minister. Therefore, there should not be
any controversy on this. The Tamil Nadu
Chief Minister should be given all protection
by the Central Government because she is
honouring this country, unifying this country.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB) : Even in the last
session when this question was raised by some
of our friends I assured the
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House that we will provide NSG protection to
the Chief Minister of Tamil Nadu because we
are convinced of the security threat persisting
in Tamil Nadu. So, we stood by it. Since the
matter has been raised through a special
mention, I will ascertain about whatever
correspondence happens to be there from the
Ministry office, but I can assure you that it is
the policy and decision of this Government
that the NSG protection to the Tamil Nadu
Chief Minister, Ms. Jayalalitha, will not be
withdrawn.

I am saying this categorically.

SHRI G. SWAMINATHAN : Just one
word. (Interruptions).
THE VICE-CHAIRMAN (SHRI

JAGESH DESAI) : This is what you wanted.

SHRI G. SWAMINATHAN : I am thankful
to the Home Minister for whatever he has
given. After this assurance has been given |
would like to refer to only one point. Shri A.
P. Sharma, Joint Secretary of your Ministry of
Home Affairs has written a letter on 24th
August, 1992, which reads like this :

"In view of the foregoing, we would like
the State Government to reassess the
need for NSG contingent for providing
protection to Ms. Jayalalitha. You may
like to indicate the date by which you
will be able to release the NSG task force
so that necessary arrangements be made
accordingly."

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : After this assurance there
is nothing now.

SHRI G. SWAMINATHAN : But then how
is your Home office writing a letter like this ?
On the one hand you are giving an assurance
in this House and behind the back your Home
office is writing another letter. How is it ?

SHRIM. M. JACOB : I will find it out.
(Interruptions).

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) : You requested that the
Chief Minister should be given the NSG cover
and the Chief Minister should be cover and he
has assured you about this. Now the matter
ends there. (Interruptions).
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He has given an assurance. What more is
required now ?
(Interruptions)  Yes, Mr. Sharma.
Reported deployment of 400 DTC Buses
alongwith drivers and Conductors on special
duty outside Delhi for one month.
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